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Order No .•1 Dt.2j,04 

12 persons have filed this M.A 946/04 seeking 

ILI 
pe rmis s ion to Jointly p xsecu te this case ( 0 • 

No • 11.38/04) .hx Having heard Mr • A.I<, MiS hra, Ld. 

Counsel appearing for the applicants and Mre tB, 

bhapatra Ld, Sr. Standing Counsel,-  ( on whome copies 

of 0.A and M.Ahave already been served),,J the MA 

No .946/04 is allowed subject to payment of Rs .550/.. 

In safe of IPO wich is undertaken by the Counsel for 

the applicant to be deposited incourse of the day. 

On receipc of the amut of RB .550/.. in sae of 

IPO this 0 .A No .1138/04 be confined inrespect of 

&piicant No*lx and separate 0$A be   ass3ned 
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inrespect of applicant No.2 tp 12 

M.A No.496/04 is disposed of accordingly. 

-1- 1a9l r (Judic 

ç3eb .2 dt125 .iLi .04 

Applicants (12Y in number)3ee c1ainiir .  to be 

continuing as casual workers under tel*oornrnunication 

Department of Govt. of India. By filing this O.A. 

they have sought 	z for a direction to be 

regularised. On penisk of the materials placed on 

records it appe ars that the Respondents are t&d.ng 

steps to regu 1 arise the C aSu a].1 e rig aged wo rke qand, at 

thetage, they are going to regularise 455 casual 

worlerS. In order to substantiate their case, the 

tAft appi icantj have filed af f idav :Les and have also 

individually represented to the GMTD through the 

SDO phones under Anne xure P/2 series. 

In the aforesaid premises1  without waisting 

any tin?)  this case is disposed of with a direction 

to the Respondents to exaji,ine the case of each of th 

applicants and appropriately zegularise theif 

of the scheme framed by the Department. The entire 

exercise for verification and passing of the axt 

appoIordêrs should be completed xi by end of 

March, 2005. Applicaflts 	 affidavi 

under Anne i re All series and p=• representat ions 

under Arinesure A/2 series1should be given personnel 

hearing in the matter and results of the cons ideratio 

of their grdvaxiceS should be  intimated to them 

by end of March 2005. 
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with the aforesaid ohservatjn and 

djrectjn this Q•A is disposed of at admission 

S tage. 

Se nd copies of this order to the 

Respondents alona with copies of the O.A 

(continjng the copies of the affidavjte and 

representation of the applicants), to the 

Respondents and free copies of this order1  along 

with details of the £%-title# of this case/  

be supplied to Mr • A.Y.  Mis hra, Ld. Counsel 

appearing for the a;:)plicants  and Mr. U.B. 

Ibhapatr .34. Sr. Standing Counse' . 
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